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an atrocity on him by the Vice-Chairman.
What kind of atrocity can t<here be between
two males.

THE VICE-CHAIRMAN (SHRI PINESH
GOSWAMI): We take it in the spirit in which
he has said it. Now, Mr. Mathur to start the
discussion.

SHRI JAGDISH PRASAD MATHUR:
Sir, if the hon. Member feels that way, I can
withdraw it.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We take it in the spirit in which
he has said it. Now, Mr. Mathur, you can start
the discussion.

HALF-AN-HOUR ~ DISCUSSION ~ ON
POINTS ARISING OUT OF ANSWER
GIVEN IN RAJYA SABHA ON 25TH
JULY, 1980, TO STARRED QUESTION 41
REGARDING NHAVA SHEVA PORT IN
BOMBAY
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A das gEw We A, wWeaT
BATH WIRE &l Wiedl §, TEW
ot gmy wis § aww & W
F AW SEHT T AT A4 2w Al
i awz w0 [9F @ i
TN SgAT Al § -

"While the foregoing considerations
should suffice to justify the case for
construction of an ancillary port at Nhava
Sheva, two more points deserve attention.
In our view, there is an urgent need for
development of a deep draft port in the
country which can receive modern ships,
particularly those carrying container and
bulk cargo. We understand from technical
experts that Nhava Sheva is the only site
available in the country that has a natural
draft of 14 to 15 metres. No other port site
either on the western or on the eastern coast
of India can match the draft provided at
Nhava Sheva. Secondly— this is an equally
significant consideration—the proposed
port at Nhava Sheva is located within the
vicinity of Bombay port system which is
the major port of call for liner ships. This
particular site will have the advantage of
not only serving tramp trade but also liner
trade of the Country."

There is another portion which says:

"The long-term solution to Bombay
Port's congestion will be by significant
additions to its capacity. Such capacity
expansion is not feasible in the existing
port. There is an urgent need for the
development of a deep draft port in the
country which can receive modern ships,
particularly those carrying container and
bulk cargo. Nhava Sheva is the only site
technically suitable for the development of

a deep draft port."

WA 0 HEEG AT qrE AT
% wwe v g, Pl oA owRr @
fF AT WA 91F ¢ AraAr w7 FTHA
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[ sordter g W]

aoey w8 fem &0 gEe, wEA
FZ=FF AAAFAG T\ 98 WEATHNH
F A F TwaT IHT W AT
"There were same objections by the
environmentalists against installation
of ONGC for their supply base and

fabrication of Drilling platform of
Mazagon Dock, on Nhava Island."

He also said:

"Public Investment Board has
cleared the proposal for preparation of
Detailed Project Report. Further action
is under consideration."

Al @R ¥ Fgd ¥ WIAT /A
FITATEY T &Y vﬂ 3 da I A
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Harg & qrad wEITh A g
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fege afmat & w3 Car g i —

"We have not yet been able to issue
the sanction of Detailed Project Report
as we have been advised by Prime
Minister's Office not to take any
further action till the issues raised by
'Save' Bombay Committee, have been
considered and decided upon. As
regards social cost benefit study, we
have advised Bombay Port Trust to
undertake it."

Aftad, F T A H qwAT "NgAT
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wifed | T & senar ST fr ey

aia § o Tofag a5t g7 aw@
aid SaEr &7 W § W oy Wa
F1 98 99 ¥ o7 3w w0 e
g # 9% Wkl § Ig wge wrgar
g fr et o% Far qar SN W@
AT &, 77 39 g2a ¥ W qaemr,
WL TR AL waTow & frely ww
w1 w1 o fen, svewefy of,
# g1 9@t § fr 7 ok ety
A s * aff &1 gwt q@d
w2 & uF fad 7 w6t op faedy
fast T w39 H, a1 F www wwar
g 5 moImT ofgf =1 aredw
9 a4g H wEC gnw e gafeyd
g faedr foat mic e ¥ g
AT FT IIMAT |

o wRlw YW AN A@fen
oMY BET TG 399 !

Sl WA wE™ WWi o g,
afgr @ Fgmag § f& gk
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AmT @aT ¥ ag a9 Eqfew fEar



259 Half-an-Hour

[+ sea warz waf]

AT 1 3T F oAfEET woATA OTEEA
FAAAT 21 39 F 0% Arafaaw 34-
=qT L

SHRI S. W. DHABE (Maharashtra): When
was it approved by the Planning
Commission?

SHRI A. P. SHARMA; You want the date?

SHRI SADASHIV BAGAITKAR
(Maharashtra):  November 1979.

SHRI A. P. SHARMA: "The Working
Group of the Planning Commission
concluded that having regard to the existing
condition at Bombay Port and the projections
of traffic requirements for the coming years,
we consider that the proposal for Nhava
Sheva Port Project is justified on techno-
economic consideration."

39 FI IT AAAT AT Z, qE
2 =T, 1980 AT & IvgA™IE ST,
ag %3 1T ar ©F carfaw wqtoT § w290
qT AT F AR 7 F747a7 AT 39 %
AT WIAZ AW T99 FCA B ATIETHAT
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EToTTo|TTO Detailed Project Report—
FAe q qq avaa 5 39 ¥ gw
FAINA FLA A(A T 47 IF gWL ATS
¥ ol fymiagefaez fra & fam ®
qrT TET & faa 9 Fa-FTifE
srar g 5 To @ @i A A
q 9% 7 Fa FRE0 FAT gE &, A
3T qE AR F AT F I AN
Arr TET N, T A g7 o w3
T o, A Ag @ {AALAAE T
§ 37 AW AT a0% Fag 417 A49-
HqTAT wqr AT IFA AATEAT FAT,
T@ arfaar =g v § 1 W
{ AT B Far a0 Argan g fw Faw
arife 30T T #1 3 wowrfoa
61 :
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"Installation of ONGC for their supply
base and fabrication of drilling platform on
the Mazagon Dock off Nhava Island."

ag It grafer 47 9 77 g8 wafa
FBT 1 g wraT gwie faa fafaees
TE T R fewg WiEgww o 4|
I gAE F74 ¥ faq ) i
gT AW @ ATAAE F1 WT ATAR I
FA F a1g fooE Wt mafwe F7)
wT FE W F wEEE Y g an
4 A% da9 H GATAT FT IAT AGHT
F | W TAAAFT FAX AT ATIHT
qE W W | O & FT faAr
T i g v w7 fear mar
g ag wwfe oW @ oo § AW
¥mE | A9 3841 wmEw T @
g1 frad w1 2% wagw W 7@
T @3, g% Wi AE @ § 9 T
fwar wm & :

"The Ministry of Shipping and
Transport should examine this further in
the light of the suggestions of the
Minister"—here  Minister means the
Minister of State for Defence Production—
"before sanctioning the detailed project."

"Don't sanction this detailed project
report."

IAG T FEA W A1 TAIT AL LN
FTT FIA OFT AT F AT TWH
g AT FET T

7g wafa s A H arwe adrgd
& WNT TART  ATATEATT AT AT @S
Z, 3% Aad ¥ s foE oard &
AT 70 e F Fw a v g
T Tq%F AT WO AFAT g AT A
AT foFa e | 9T €1 St
T sreed §  ggr f gt @aw #
€ fawq 9T uF qer 471 gAT T
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quF fag off Fasd J awR @y
5% @ ww I ¥ ggw €
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faa =t FAwdl gERwT 453 7
T I ¥ fF g9 IuT J3 AY
a%d § | & T9EY A axar g %
qg Tedl Wedl IHFT BEAT FT A
gw Wi FEw 435 | g% T@q W
gmafa =& 2|
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IwF FT fawe www F amz &
TAF ATT H W REAT T | BEwT
T 1 Waeq 98 431 & fa g e
AAT G947 91 W genifiew &9 T
FLT | A1 wrsiawa W fax a8
o7 w7 frare &L W fawre w@
F AT W W FaEn |

Wt s\ wETE "I 71T A1
& 7 F1 wed ag " fear g
ST ATESA W1g € SW w7 fawiT
FA ...
(Interruptions),

St g e oWl WgT A,
q WIYRI UF THOAUM ZAT STEAT
g fm sof a7 a7 dfo wie o
Ty ufemw paveRe 4€ & aaew
FT TETA GEAT | 5F Eo o WITo
feive oz fogre sl a1 SEw
I % o gaat dro mifo
dfo F U qStAT TEAT | ERE THE
FAMLA F FAT f4AT gAT 1 TR
agedt ¥ faq d sgwr aan g fw o
F19< HTIH $AT wATH 19801985 &
& 9@F 80 HO A I AEET (FAT
9T Tgr &) Unterruptions) sfp,
q 7g wgr @ oar fr gaw g so
w1 w7 F1 qvaAr frar T @ @
. (Interruptions). F rar

AT q1F & qw Fw ETE |
THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Bagaitkar has yet to ask

his questions; Mr. Kulkarni has yet t0 ask his
questions.

SHRI A. P. SHARMA: After I speak, I
hope Mr. Kulkarni may not have any
question to ask. I am just now concluding.

g5, 49 % v & v osew
far 3z fema wa R N
# 80 w0z woal @ WEAm GEr
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waT & WX T 4% Wi Faenar Hga
g fr aw TUERs TR AT Y AR
AT GAE AL 175 FUT wOAT &1
gz TR #) gRfgww A W
175 FT TFF TG, Tq7 AETAT

g

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Dr. Zakaiia. Mr. Kulkarni, are
you asking your questions or are you
satisfied?

SHRI S. W. DHABE: Sir, Dr. Zakaria is
afraid because he challenged the Minister.

SHRI ARVIND GANESH KULKARNTI:
Sir, Mr. A. P. Sharma is a good friend of mine
and I respect him for the friendship which he
has maintained, though we are on opposite
sides. The problems are only two. I do not
want to go into the questions already touched.
He has fairly replied those questions. There
are only two problems here, on which, Mr.
sharma, you will have either to eat your words
or concede my demand. Only two problems I
am mentioning, and I am quoting for your
information. Mr. Sharma, you have to look
through the proceedings of the House. When
you were absent from here, your colleague
lion. Shri Buta Singh had conceded in the
House that the PIB has cleared this project.
He has already conceded that. So either you
are wrong or telling something which is not
correct or Shri Buta Singh, being a little bit
young chap, might have slipped somewhere:
might not have seen the file correctly. That
is No. 1.

Now I am posing my real question, on
which the Minister has to say something. He
does not believe in pollution. He has already
made it very clear that Ganga Mata ka bhakt
hai. Once for all he is saying that it is the
purest river. Now here is something which I
may quote for his information. To the name
taken, the >
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Prime Minister's secretariat has
issued a stay order. I quote from
the 'Hindustan Times' the Non-
Official Gazette of the Government
of India. What did they say on
July 29? quote;

"Prime Minister Indira Gandhi has said
that until a huge segment of humanity in
the developing world was condemned to
poverty, any discussion on the "protection
of our environment or of preserving the
ecological balance or of saving wildlife'
could not have any meaning."

This is the message given by our hon. Prime
Minister to the "first global conference on the
future". Having seen this, I was enthused.
Now the stay order has been removed. There
are not two faces of the Prime Minister,
though some people have written a book on
that; I dO not believe in that. The Prime
Minister is very sincere in saying that it is not
for the people in the developing world. You,
Mr. Sharma, are pure and have issued a stay
order. This v/ay we have lost Rs. 327 crores
during the last ten years. I am coming to the
second question and I am finishing. Here is a
telex message from the hon. Chief Minister of
Maharashtra;

"Chief Minister  held discussions with
Dr. Salim Ali on 25th instant."

Dr. Salim Ali is one of the environ-
mentalists, sir, he is really a nature-lover. He
is a very respected and a knowledgeable
person. Unfortunately he is held by all the
cinema actors and rich people. She is not
here. She is not concerned because she may
not act.

THE VICE-CHAIRMAN
DINESH GOSWAMI):
actors", you said.

(SHRI
Cinema

SHRI NARASINGHA PRASAD NANDA
(Orissa):  Who is not here?
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SHRI ARVIND GANESH KULKARNI:
You do not provoke rne here for Heaven's
sake. Otherwise, jhagda will start here.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); You said, '"cinema actors"
only.

SHRI ARVIND GANESH KULKARNI:
Mr. Minister, whose problem is this? It is of
those rich people who are very few, not even
hundreds between Puran and outer Bombay,
near Bombay. All the poverty-stricken people
live at Mal-bari. The telex message says:

Dr. Salim Ali on 29th instant

when some of the active leading
environmentalists were present concerning
Nhava Sheva Port, it transpired during the
discussions that the environmentalists had
no objection to the Nhava Sheva Port but
only wanted the development of the
hinterland..."

This is their latest discussion. Further, Sir,
the Maharashtra Government desires:

"It would be eminently desirable to have
the stay on the commissioning of the project
report of the port by the Ministry of
Transport and Shipping vacated.”

Though it was reported that the Prime
Minister had issued the stay order it seems,
unfortunately, Mr. Sharma has to carry that
baby because he is handling this matter.
These are two questions. Mr. Minister, I want
to know this. We know, Dr. Salim Ali, the
environmentalist, had no objection. Why do
you not rise to the occasion and assure here
and now that the Nhava Sheva Port's stay
order will be vacated? The preparation of the
DPR does not mean putting money tomorrow
morning. I do not want to blame your
colleague, the Minister who visited Bombay.
The problem is that of vacating the stay
order. DPR is not being done within 24
hours. It will take another six months. Till
then
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no investment can be made. The PIB has
cleared the investment. Either you are fooling
this House or your friend did not understand
the problem at all. You say that the Prime
Minister is totally wrong because in India she
has taken one position and in the world body
she has taken another position which seem
contradictory.

THE  VICE-CHAIRMAN
DINESH GOSWAMI):  Mr. Jha.

(SHRI

Nt frr s wr (faze)
STHATH WEIET, ¥ g gom 9%
TETE WY A AR T 7|

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Minister, you
will reply to all the questions. Mr. Narsingh
Narain Pandey, I will call you; your name is
there.

SHRI A. P. SHARMA: Should I not reply
to him?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): No. Excuse me. The procedure
is that the fir3t Member asks questions and
the Minister replies. Then all the other
Members will ask questions and the Minister
replies to all of them at the end.

=\ firg w7 A ITRWIETE WE)-
ag, ugwt /9w & fradr wwen
@ a7t fy 80707 w1 &7 WA
forrt war &, Frremes famr w2
g s weal § fr dar 9w #
T g FrasA FAT ae ogw
Ft ¥\ AE TR MAR S 15 AT
¥ owz Aty 9w 8 I TR W
v foaar wwsee @Y gt @17 w9
fraT a7 wewEa1 8, %9 Framm &,
F W FF T § IAT AT § 7

T WA & {5 Amr gar o
A AR 4g a9 wdr @ g
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qET T IAHW T Ieam famr @
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wEAE wEAT S oS ghE o 1960
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A OE zez 7 frar 2 92 109, 90
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TBIAT & 1960 § st 97 51 *w
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mgrﬁ-rmqvarg'téqggﬂm
T FI

W IR BT G oW 3
W1 IAET WA 37 9T 97 IqF
IEA TE ZET TIAT A1 fF gro
U0 e Hro ¥ W1 wgfemw 7
ITY IR BT AT fawrT s
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NI E | www § wveT ag § br o9y
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ThE § @ ag o oAw g e
wrsw §, forml s wzt g g,
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E" | 9 FATET WIST 3ay grm |
$afTq TR IHIATHT BT 3% 18 F75T
2\ 99 TR ST & frosaven
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T AL FAT § | A wgid
gt 97 AT W O# BET F fapew
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Nhava-Sheva project has been finally
cleared and accepted by the Government.
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Nhava-Sheva project has been finally
approved and accepted by the Government.
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SHRI NARSINGH NARAIN PANDEY
(Uttar Pradesh): This is a very interesting
case of negligence on the part of the
Shipping and Transport Ministry. The
Minister has given two replies. I will quote
what he said on the 25th July, 1980. He
said:

"The Nhava-Sheva Project is not being
held up on account of nonavailability of
funds. Environmentalists had raised,
however, some objections against the
Sassoon Fish-
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ing Harbour in Bombay and ONGOs
supply base at Nhava Island. The proposal
is under consideration of  the
Government."

There are two objections, one about the
fishing harbour and the other about the
ONGC base. This is one aspect of the
matter. It is on the basis of this reply that
we are discussing today.

But on the 31st July 1980 the Minister
replied to another question on this subject
in the Lok Sabha. He said:

(a) No, Sir.
(b) Does not arise.

(c) There were some objections by the
environmentalists against installation of
ONGC for their supply base and
fabrication of drilling platform of
Mazagon Dock, on Nhava Island.

(d) Public Investment Board has
cleared the proposal for preparation of
detailed project report. Further action is
under consideration.

These are the two replies before yoti.
These two replies have created some
misconception in the minds of th«
Members of this House. What is now the
real position? Hag the Public Investment
Board given its clearance or not? If you go
to the background history of this, there
was another reply in the Lok Sabha on the
2nd August, 1978, given to S.Q. No. 260
tabled by Shri D. B. Patil. Shri Chand Ram
was then the Shipping Minister. He said:

"In 1960, Government of India through
the United Nations Technical Assistance
Operations, invited an expert to visit India
and advise, among other matters, on the
modernisation of Bombay Docks. One fIf
his recommendations related to Kie
preparation of a Master Plan
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for the efficient future development of
Bombay Port. The Master Plan for the port
prepared by their consultants in 1970
recommended construction of an ancillary
port at Nhava-Sheva. A high-level working
group has recently been constituted by
Planning Commission to study the proposed
Nhava-Sheva scheme from all angles."

Sir, as the Minister has already said, a
group of the Planning Commission has
already recommended this and he has
already quoted this. But, Sir, in the year
1979, on the 23rd March, in reply to Starred
Question 522 in the Lok Sabha something
else has been said about this project. But
what Mr. Mathur has said is that this is due
to the Government of Shrimati Indira
Gandhi and that is why it has been delayed?
I can point out that it is your Minister only
who has denied this and if I go into details,
it will he ma-le known that it is nobody else
but your Minister and your Government
who are responsible for the delay in this
project. I do not want to mention all that.
But if you want, I may read out some of
the portions.

SHRI JAGDISH PRASAD MA
THUR: My dear friend, in 1978

THE VICE-CHAIRMAN (SHRI DTNESH
GOSWAMI): Let us not go into that
controversy now.

SHRI JAGDISH PRASAD MATHUR:
But in the year 1978 ...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Let us not go into that
controversy now. You make your points,
Mr. Pande.

SHRI NARSINGH NARAIN
PANDE: Iam only formulating my
questions.

THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI): Yes, you formulate your
questions.
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SHRI NARSINGH  NARAIN
PANDEY: I want to know whether it is a fact
or not that since 1960 this Nhava-Sheva port
project, ia all lis various aspects, has been
under the consideration of the Government
and so far the examination reports have not,
reached the Government and the Government
is incurring more cost year after year. The
Government may some day come out with a
statement that because of paucity of funds
this proposal may be shelved? I would like to
know whether the Minister and the
Government will clarify the position in this
regard. I would like to know whether the
statement which was made in the Lok Sabha
on the 31st, July 1980 is correct or the state-
ment given in the Rajya Sabha on the 25th
July, about the Investment Board and its
report, is correct. I would like to know which
is correct and what the fact about, it is. What
is the fact about the statement given in the
Lok Sabha or the statement given in the
Rajya Sabha that the Investment Board has
already cleared this proposal? At what stage
is this proposal now? Sir, these are the two
main questions that I want the Minister to

reply.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, I was the principal questioner
and out of that, Sir, this half-an-hour
discussion has arisen. Honourable Members
have put a large number of questions and I
will not repeat them, and I will not preface
my question also. My simple question would
be this: Is there any fishing harbour, apart
from the Nhava-Sheva port? Was there any
objection from the people living in that
locality? Was there any objection that if the
fishing harbour was established there, it
would upset the ecological balance? Was any
memorandum presented and, as a result of
such a memorandum, has any stay order been
issued and, if so, has it subsequently been
vacated? [ would like to know whether the
so-called
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fishing habour is distinct and separata from
the Nhava-Sheva port and the one has
nothing to do with the other. These are the
three basic I questions which, I hope, the
honour-I able Minister would be pleased to
answer.

SHRI ARVIND GANESH KULKARNI:
Very good.

SHRI S. W. DHABE: Sir, I was also a
party to it and I only want to ask a few
questions. I would like to know whether the
clearance by the Public Investment Board is
possible without the Detailed Project Report
being approved by the Government and,
secondly, when the clearance was given by
the Public Investment Board and at what
cost. These are the two questions. I would
like to know....

THE VICE-CHAIRMAN (SHRI DINESH

GOSWAMI); I do not permit you. You
wanted to put two questions and I have
permitted you. Now, the Minister.

SHRI A. P. SHARMA:
know how to answer. |
SHRI ARVIND GANESH KULKARNI:
Why? If is very easy.

Sir, I do not

SHRI A. P. SHARMA: Sir, I do not know
how to answer the points that have been
made by my various friends. Some of them
have spoken in English and some of them
have spoken in Hindi. I

SHRI ARVIND GANESH KULKARNI:
But, about the stay order, there is no
problem, I think.

SHRI A. P. SHARMA-. 1 think I will
better...

SHRI NARASINGHA PRASAD NANDA:
Half of your sentences should be in English
and half of them should be in Hindi.

SHRI A. P. SHARMA-. Nandaji, T
that is the whole trouble. I do not believe
in half-and-half.
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SHRI A. P. SHARMA: I do not bslieve in

half and half.

SHRI ARVIND GANESH KULKARNI:
At least you believe in your other half.
(Interruptions)

SHRI NARASINGHA PRASAD
NANDA: Sir, that must be corrected. That is
not the other half; this is 'better half.
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): If you go on interjecting, I will
stop the whole debate.

SHRI A. P. SHARMA: Sir, the question is
of delay. If you look at the whole history of
establishment of Nhava Sheva Port...
(Interruptions) I do not like to repeat the
whole history from 1967 when this work
started. That is why I gave them the latest
position from April 1980.

SHRI ARVIND GANESH KULKARNI:
From the ecological balance...
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Please.

SHRI A. P. SHARMA: I am absolutely
clear that the apprehensions of my friends are
not correct. I have given the facts also about
that. Still they have been trying to impute mo-
tives, they have been trying to bring in
extraneous considerations. But I want to
assure them about the provision of the amount
in the draft. Sixth Five Year Plan. I have also
told them as to how much it is going to cost
now, about which Mr. Bagaitkar, my friend,
has questioned—that had it been lonstructsd
earlier it would have been cheaper. Yes, it
would have been. But, then, li you look
at the
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history, you will find that the delay was not
only for a particular reason. You will be
interested to knbw this that Nhava Sheva Port
was expected to handle coal, but later on it
was found that coal traffic will not mate-
rialise. This was one reason. One examination
was conducted that coal should be carried, but
later on it was found that this traffic will not
materialise. Do you want to suggest that
without justification something should be
done? Then, Sir, later on, it was again
examined. Sir, a port can be built only if
traffic demand is there. And when the
Working Group of the Planning Commission
had finalised their study of this subject, a
question was...

SHRI JAGDISH PRASAD MATHUR:
In which year?

SHRI A. P. SHARMA: I have given you
already. Mr. Mathur, again and again you
want to know that. I have given you the date:
April, 1980. That delay was not there for
some specific reason or the reason advanced
by any body else.

SHRI ARVIND GANESH KULKARNI:
Ecological balance.

SHRI A. P. SHARMA: I have also stated
in my earlier reply the reasons as to why at
the stage of commissioning the detailed
project report, the Minister of State for
Defence Production had been there. He has
listened to the people. He has submitted a
report. The whole thing is under con-
sideration of the Government, Sir.

My friend, Mr. Kulkarni, has raised a very
interesting question, and that is about what
my colleague said the other day in the House.
Would you like me to repeat it from the
proced-ing?  (Interruptions) I quote:

"CHAIRMAN: What is the reply of the
Government?" That was the question,
because the Chairman also sometimes or the
Vice-Chairman may
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also ask some clarifications and I have to
answer. [ quote again:

'"The proposal for the detailed project
report has been cleared by the Public
Investment Board."

Wh.'tt is the contradiction in what I have
said about it and what he said earlier?
(Interruptions)

SHRI ARVIND GANESH KULKARNI:
You may have rectified it.

SHRV A. P. SHARMA: The difficulty is
that you are so much prejudiced. ..

SHRI ARVIND GANESH KULKARNI.
Not at all.

SHRI A P. SHARMA: About our action.

SHRI ARVIND GANESH KULKARNTI:
Why should I be prejudiced? I am interested
in the project. We have heurd many people
say that the Investment- Board has cleared
the project. ~ What does it mean?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): If you answer these
following questions, I think it will do. I am
only repeating the questions asked by hon.
Members. These are not my questions. Has
the Public Investment Board cleared the
project? That was the question of Mr.
Kulkarni. Then, there have bepn certain
reports in the Hindustan Times regarding
ecological balance. What is your view
regarding that? Then there was a question
about the J committee. What is your
reaction to the proposal of setting up a
committee? The next question is from Mr. I
Pande. If there any divergence between the
reply in Lok Sabha and in Rajya Sabha?
Then there is Nanda's question. Is there a
fishing harbour and, if so, is it distinct from
Nhava Sheva Port? You have already ans-
wered the question of Mr. Dhabe. I
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SHRI A. P. SHARMA: Sir, it appears that
there is a confusion about the clearance by the
Public Investment Board. There are two
different things, the clearance of the Detailed
Project Report and the clearance of the
project. The project will come at a later stage.
At present, the P.I.B. has given clearance for
the Detail Project Report. I have said times
without number that when we were going in
for commissioning of the Detailed Project
Report, this objection came. Therefore, I hope
that here' after there should be no confusion
about the clearance of the PIB.

About the committee, I can straightaway
say that there is no necessity at all. I have
explained the position at this point of time.
We are providing a certain amount in the
Sixth Plan for the year 1980-81. I have also
given the total amount that this project ig
going to costus. Therefore, there is nothing to
be examined by the committee and there is no
necessity for a committee.

About the fishing harbour, I do not know
which fishing harbour my frienci is referring
to because there is only one fishing harbour
of Sasun. There is a controversy about that
also. Some people are protesting. We are only
the contractors. The Port Trust is only the
contractor. This project belongs to the food
and Agriculture Ministry. So, if they want us
to do the work, we will do. If they want us to
stop work, we will have nothing to do.

(Interruption)

SHRI NARASINGHA PRASAD NANDA:
Mr. Minister, my definite information is that
the objection which has been raised by the
people living in that locality was with regard
to the fishing harbour and not to Nhava Sheva
Port. Why have you passed stay order
regarding Nhava Sheva Port?  This is my
question.
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SHRI A. P. SHARMA: My friend is
talking the same thing again and again and
using words which I do not want to use. I only
say that today the position is what I have
stated before the House. I would like to repeat
that after consideration of the Minister of
State for Defence Production, further steps
will be taken.

6 P.M.

SHRI ARVIND GANESH KULKARNI:
What about ecology?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You can briefly say about Mr.
Pandey's point whether there is any
divergence between what is said in the Lok
Sabha and the Rajya Sabha. And then they
are insisting on ecology.

SHRI A. P. SHARMA: I am sorry, Sir, I
have not been able to follow
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what my friend, Mr. Pandey, wanted to know.
If he repeats it, I will try to reply.
(Interruptiorms)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Let us leave it at that.

SHRI ARVIND GANESH KULKARNI:
What about ecology? He is afraid of replying.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I cannot compel a Minister to
reply to a particular point. Now, the House
stands adjourned till 11 A.M. on Monday, the
4th August, 1980 .

The House then adjourned at one
minute past six of the clock till
eleven of the clock on Monday, the
4th August, 1980.



